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Tribunal on Indo-Pakistan,
Border

MR. SPEAKER: No, not necessary.-

SHRI NATH PAI (Rajapur): 1 seek
your protection in raising this point.
Though the hon. lady has objected,
the point raised by Mr. Sondhi de-
serves very serious consideration

(Interruptions).

The rule in the House seems to be
the survival of the loudest and noi-
siest- I hope that at least under your
guidance this shall not be the rule,
that logic and cogency will have the
upper hand and not voice and volume
of the lungs. I cannot compete with
the lung power of some of the mem-
bers, but in the power of reason I
can.

The entire machinery of the Gov-
ernment is being mobilised and used
1n preventing a proper assessment be-
ing made by Parliament. The first
announcement on the All India
Radio......... nterruptions).

AN HON. MEMBER: What is the
point of order ?

SHRI NATH PAI:
down.

SHRI M, L. SONDHI: This is much
more important than anything else. I
demand the resignation of the Minis-
try.

SHRI NATH PAI: The Prime Minis-
ter made a plea to this House to the
effect : Iet us get full document, let us
study the details and then only Govern-
ment will make up its mind. If that
is the plea which is to be respected by
us, what is this game that is going on,
that everybody is being conditioned to
prepare Parliament to accept the
award.

You know the basic thing; they may
not be knowing.

Mr. SPEAKER: I have asked Mr.
Venkatasubbaiah to move the motion.

SHRI NATH PAI: When a matter is
sub judice, nobody tries te go into it.

MR. SPEAKER: I know.
‘3191 LSD—8

I will not sit
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SHRI NATH PAI: Have you under-
stood my point? I credit you with
many things but not with telepathy.
Let me complete my sentence.

MR. SPEAKER: I do not want to
prolong the discussion.

SHRI NATH PAI: I am not pralong-
ing the discussion,

SHRI RANDHIR SINGH (Pohtak) :
1 also wanu to say something...(Inter-
Tuptions.).

SHRI NATH PAI: Since we are
going to make up our mind, since the
Government claims that it wants to
make up its mind, is it fair to mobihse
the entire propaganda machinery be-
ginning with the All India Radio and
say that India has benefited? We are
being conditioned into accepting this
award.....(Interruptions.) I do not
know if you find time to listen to the
All India Radio amidst your multifari-
ous preoccupations. If you can find
the time to listen to the All India
Radio, you will be surprised that one
gets the impression that nothing betwer
has happened to the  Government of
India and the people of India since
Independence than the award of this
Tribunal. This is the funniest thing
and this is how they (glamorise). Why
should it be so if Parliament is asked
to give its calm judgment? May I
therefore ask you to use your authori-
ty with the Prime Minister to direct
the Prime Minister not to use the
media of propaganda available to the
Government to prejudice the judgment
of the people and of Parliament?

12,52 hrs.

MOTION RE: CONDUCT OF TWO
MEMBERS DURING PRESIDENT'S

ADDRESS
MR. SPEAKER: Shri Venkatasub-
baiah may move his motion.......(In-

terruptions.) First, the motion must
be moved; later on if anybody has
any objection, it can be taken up.
It has been admitted; it is on the
agenda. After that, if anybody wants
to raise any objection, he may do so.
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SHRI P. VENKATASUBBAIAH
(Nandyal): I move:

“That this House strongly dis-
approves of the conduct of Sarva-
shri- Maulana Ishaq Sambhali and
H. N. Mukerjee who created. ob-
struction and showed disrespect
to the President at the time of his
Address to both the Houses of
Parliament assembled together
under article 87 of the Constitu-
tion on the 12th February, 1968
and reprimands them for their
undesirable, undignified and un-
becoming behaviour.”

SHRI J. H. PATEL (Shimoga): On
a point of order...... (Interruptions.)
The rules say that Members shall sit
in such order as the Speaker may de-
termine. Shri Randhir Singh comes
to the front always and obstructs the
proceedings of the House. Please ask
him to go back to his seat. He has
his seat not where he is sitting  but
somewhere here, much behind:

ot s amTa: (el aw)) :

W AQET, W a6V AT qS
i § A )

MR. SPEAKER: He has. spoken in
English. After all, you must be
thankful to him; he has spoken in
English, a language which you can
understand. Why do you want to
provoke him further. Hon. Members
are expected to sit in their own seats.
Now and then they do come to the
front seats also. But at voting time
they must be in their seats. There is
nothing compulsory. Of course shout-
ing will be easier, if he is in the front
seat.

'y fomd (d%)
e faeema & fad wmv A @30

SHRI S. M. BANERJEE (Kanpur):
On a point of order. Rule 376 says
that a point of order shall relate to
the interpretation or enforcement of
the. rules or the articles of the Con-
stitution. My point of order is in
relation to the business before the

T
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House at the moment. There is no
rule under which Mr. Venkatasub-
baiah can. move such a motion. Sir,
I am yet to know under what rule
Mr. Venkatasubbaish is moving this
motion. He still does not know it.
There are a set of rules in this
House for such motions. Either it is
rule 184 or rule 193. For the benefit
of Mr. Venkatasubbaiah, I shall read
these rules. Rule 184 says:

“Save in so far as is otherwise
provided in the Constitution or
in these rules, no discussion of a
matter of general public interest
shall take place except on a mo-
tion made with the consent of the
Speaker.”

@ say this is no motion, and it is not
admissible. Kindly hear me. This is
a very serious matter. I have got all
the rules. It will take some time to
read them. There are certain condi-
tions under which you admit a motion.
What are those conditions? Rule 186
says:

“In order that a motion may be
admissible it shall satisty the fol-
lowing conditions, namely:—

(i) it shall raise substantially
one definite issue;

(ii) it shall not contain argu-
ments, inferences, ironical
expressions, imputations or
defamatory statements.”

If you really read this motion, you
will find that it is absolutely defama-
tory, but does he say? It refers to
what Shri H. N. Mukerjee and Shri
Ishaq Sambhali had said; we Iiave ro
proceedings, and we do not know
what they saidi Yet a motion has
been lbrought, mentioning that they
had said something which is undigni-
fied, disrespectful and what not.
Now, rule 193 is there and the mo-
tion could have been admitted under
that rule. But in that case, the mo-
tion should be sent to the Rules Com-
mittee, and the motion should be dis-
cussed at the Business Advisory Com-
mittee. This motion was not brought
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before the Business Advisory Com-
mittee of which I am a Member. It
was not sent to the Rules Committee
of which Shri Madhu Limaye and
Shri Indrajit Gupta are Members.
Then, this motion is against the
Constitution. There are no set rules
in this House as to the manner in
which Members of this House or of
the other House, directly or indirectly,
elected, can focus the attention of the
hon. President at the time of the joint
session. Here, Mr. Venkatasubbaiah—

SHRI P. VENKATASUBBAIAH: He
is speaking on the motion.

SHRI S. M. BANERJEE; I am say-
ing that his motion is not admissible.
I have got my amendment; you may
reprimand and you may do what you
like. I have got all the past rulings
in this matter. Now, in this House,
the late-lamented Dr. Lohia wanted
to move a motion against the conduct
of the Prime Minister who generally
giggles at important issues. Then,
your predecessor in office gave a rul-
ing that there is no rule for that—I
can quote that—and said there was
no rule in regard to a motion against
the Prime Minister. There was no
rule when there was a motion against
the minister’s conduct. We were told,
“Move a vote of no-confidence; move a
censure motion; move an adjournment
motion.” Under no rules can you pos-
sibly bring this sort of motion.

Now, what does this motion say?
What is its wording? The wording is
that the conduct of Shri H. N. Muker-
jee and Shri Ishaq Sombhali on a
particular day showed utter disrespect
and was in an undignified manner. I
submit that you should kindly tell us
under which rule this has been ad-
mitted. That is one thing. Then, if
it has been admitted—I do not ques-
tion your ruling, and you have got the
power and you can do it—I want to
know why it was not sent to the
Business Advisory Committee. (Inter-
ruption).

MR. SPEAKER: Please conclude.
You are making a long speech. It is
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not a point of order; it is -a regular
speech.

SHRI S. M. BANERJEE: It is a
point of order. How can one make a
point of order, without a speech?

MR. SPEAKER: Conclude it now.
13 hrs.

SHRI S. M. BANERJEE: This mo-
tion is wrong. Article 19 gives every
citizen the right to speak. All our
fundamental rights were mortgaged
when there was emergency. Now
emergency has been withdrawn and
under article 19, every member of this
House has the right to raise his voice
before the highest man in the land
and point out the mistakes committed
by the Government. I feel this mo-
tion is wrong and it should not be al-
lowed to be discussed.

SHRI M. R. MASANI (Rajkot): Sir,
1 would like to speak on this point
of order. May I point out that, as
far as I can make out and with all
respect, the motion is perfectly in
order. Rule 184 makes it perfectly
clear that no motion may be admitted
without the consent of the Speaker.
Rule 185 makes it clear that notice
should be given in writing to the
Secretary, and then it is your discre-
tion, Sir, to admit the motion.

As far as I can make out, this
motion does not violate anything con-
tained in rule 186. It raises one defi-
nite issue and that is what is men-
tioned in the motion. The hon. mem-
ber says that it includes ironical ex-
pressions, imputations and defamatory
statements. There is no weight in
that argument at all. If we are to dis-
cuss misbehaviour, indiseipline and
breach of privilege, how else are we
to discuss them except by saying that
somebody has broken the rules. To
say that a reference to the mis-
behaviour of a member is an imputa-
tion and therefore it cannot be dis-
cussed would be to reduce this House
to stultification and we would not be
able to discuss anything at all.
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MR. SPEAKER: This is not the first
time we are discussing this. It was
discussed already once. I have exa-
mined the rules thoroughly and also
the precedents. We can certainly dis-
cuss the merits of the case afterwards.
Mr. Venkatasubbaiah will have to
make a speech and later on, I will per-
mit a short discussion on it. Now, T
would say that there is no point of
order. We will adjourn now and
when we meet a 2 o'clock, Mr. Ven-
katasubbaiah will make his speech.

13.03 hrs.

The Lok Sabha adjourned for lunch
till Fourteen of the clock.

The Lok Sabha re-assembled after
lunch at Fourteen of the Clock.

[MR. DEPUTY-SPEAKER in the Chair)

MOTION RE. CONDUCT OF TWO
MEMBERS DURING PRESIDENTS’

ADDRESS—Contd.
MR. DEPUTY-SPEAKER: Shri
Venkatasubbaiah—

SHRI S. M. BANERJEE: Sir, I rise
to a point of order.

=it wy fowd : SuTere AT . .

MR. DEPUTY-SPEAKER: I want to
make one point clear. The .Speaker
has given a ruling so far as the ad-
missibility of the motion is concern-
ed.

o vy foved : fer g ? ag A
ag @ Tgq fafaa whear &, somemm
Erco]

MR. DEPUTY-SPEAKER: If the

point of order is something which is
not on the same issue....

ot Wy fomd : & foerger € @
@ E| TG AW TG I, N
N A ¥ D, afw T v E
W ¥ feega aw seET)
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SHRI S. M. BANERJEE: My point
of order has been disposed of but,
the Speaker has not disposed of all
the points of order to come.

MR. DEPUTY-SPEAKER: So far as
the initial objection to making the
motion is concerned, it has been dis-
posed of.

SHRI S. M. BANERJEE: I will raise
other points.

SHRI P. VENKATASUBBAIAH: 1
do not object to Shri Limaye raising
his point of order. I only want to
point out that I was on my legs when
the House adjourned for lunch. It is
proper for him to raise a point of
order now when I am on my legs?

agfomd: @ ;1 gAr?
T AT WO {6 AL HAT AT |

MR. DEPUTY-SPEAKER: What he
said is correct. The Speaker observed
before he left after disposing of the
point of order ‘Now, Shri Venkata-
subbaiah”.

sit TR fag:  (Jmaw) : W
AT ), @ IR FYe A

Mr. DEPUTY-SPEAKER:
prevent him from speaking.

st Ay fowm : & gAY W R
@ § | e o frorr ot aeeft
AR A AprEEr F 3w ) fearar

MR. DEPUTY-SPEAKER: It is not
regarding the ruling of the Speaker.
He is raising a new point of order.
That is why I have submitted him,

SHRI C. C. DESAI (Sabarkantha):
I hope it is not a point of order to
frustrate the debate.

I cannot
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SHRI SHEO NARAIN (Basti): Sir,

on a point of order.

SHRI S. M. BANERJEE: Let him go
back to his seat and then raise it.

MR. DEPUTY.SPEAKER: Yes, 1
would request Shri Sheo Narain 1o
occupy his usual seat.

SHRI S. M. BANERJEE: Sir, I rise
on a point of order on this very point.

SHRI. PILOO MODY (Godhra):
When once I was sitting in the same
seat I was asked to go back.

MR. DEPUTY-SPEAKER: Then it

was a question of crossing the floor.
Now, Shri Limaye.

=t 7 foret : & S qAT E

#m, e g aw wy fifwd
IMEA APV, dFeTgsAdT  HIEW
Fooo...

SHRI SHEOQO NARAIN: Sir, I have a
point of order on this point of order.

MR. DEPUTY-SPEAKER: But, let
Shri Limaye state his point of order
first.

SHRI SHEO NARAIN: Sir, you may
listen to me, First of all, even before
the Member concerned has said &
single sentence, on what subject is he
raising the point of order?

MR. DEPUTY-SPEAKER: When he
has moved the motion, even though he
has not made a speech, something is
before the House. The Speaker has
given his ruling on one point of order.
Shri Sheo Narain is at perfect liberty
to raise his point of order, hut only
after Shri Limaye has finizshed his. If
he does not approve of Shri Limaye's
point he can oppose it, but not now.

SHRI SHEO NARAIN: There must
be some business before the House to
raise a point of order. Let the mover
say at least one sentence, When, Shri
Limaye can raise his point of order.
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SHRI RANDHIR SINGH:
must appreciate his objection,

MR. DEPUTY-SPEAKER: I have al-
ready given the ruling that when the
mover moved the motion immediately
a point of order was entertained be-
cause the House was seized of the
motion, as it was before the House,
even though the mover had not made
a speech. Now, the hon. Shri Limaye
is exercising his right to raise another
point of order.

SHRI RANDHIR SINGH: For that
*here must be some business before
the House. Now, there is no business.

Sir, you

MR. DEPUTY-SPEAKER: I kave al-
ready given my ruling on that point.

stag fomd ;ST WEEy,
urq 57 Ft frafaa #1758 gw Haga
TG ATATR | W R I
# weETEAT #Y W A M@ A Fwer-
g AET sy §—

“this House sﬁ'onsly Jdisapproves

of the conduct of Sarvashri
Maulana Ishaq Sambhali and H
N. Mukerjee who created obstruc.
tion and showed disrespect to the
President”.
O I WEIEd, Ig WA q &
t  TF 3 & AR W Wit A
g5, =T gwI AT f 93 ¥ o
e agE R T A By -
aft ot &1 wiTATw Iw o A g
a1, 99 qE AT &3 F W, W
4 Tefa A7 femg s F
FIT Y, 9% §F T, Kha F FaT fF @
| 99 F A" qEH agd ¥ Q-
i AT Y W A awT 78 aegefa
F A gF F¥— @ A® T 4
waT g SR wE E fF —

“....and showed disrespect to
the President....”
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[t #q fwd]

& g #Y 3an g, & dfew § o
@ g | T WAL ¥ ag wr
=g & fr o & oy wifrsa Fdary
e ) wREga dar ) sw
FaF A F G 9T I w@E
A 71 gt § i s oW
SR BT & 99 FT W FAER
qT qedl F7 hawr fFaT AT & | g
A GO WA @ T, W dow gy T
T\ % w1 miawfe FEaE T8
t, wfefrme e af & 1 o
XYW CF T T TFS § AHT
# amra & AT AETC FY THA
I O & AT AFST @8 q WR I
¥ 918 & fawem qr | Tewfa ot &
TWA F gF IAF A% g AT W I
¥ gEA g W 9 oy e
™ 1 g § favgw mad 5
& muel sE & wsgafy St w7
s forar 4 9 #1 wew e s
asq & forr gfs w27 A 91 wwfors
s R Wiy &
FEi FT GUEA FEATAGATE | A g2
w& & TEI9E F A # g A A
g At T A T awd E T ¢
o afmr sET } 1 W@
¥ agr wd gf e d A d A 2
afes g@ @i & 9w oY gEAr wdr g
T A F og w=E gIw A wd
gfgga weEgr A& & 1 @ A
T ¥ qasit avgd § W7 gw g
¥ gegafa it &1 owARR A fear
a1 afeF 97 #1 s fRar g @
7t § faed for wegafa off & faw
Mo A M ST wgrar fF
o FY @ @ e 9w afe
£ ez FTAT AgAT § wEAr § WY ag
frwer 1 & B W00 FT AT T
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1 FArT fawg ggw A ) T
afg St F T FE 99 A F qgf FE

TEf wTEAT FifE 9w #1 aferE A
NI WA ITHF AT @ . .

(wawm=) .. ...

sEATgEa oAErE 1w faaw
18 4 3w wifog 1| WT 186 FT (5)
g #fag :

“(v) it shall not raise a ques-
tion of privilege;”

2 § 7g e w0 S § R
g SivEE WA & A gfwr ¥
waTe gy fadarfasre siw 7 Awar
Aouarg 1 &7 7 ag § sEew
SEW g W FIE s AT AT
T WEA HWIHE T & forw #y
SHAT ¥ F2oE FaT AT & 7 WY
fadiarfrsre W # wrar & ¥ @Y
e et & fadefaew §
AT Y & qg A qiw T "HiEw
% ofF m we w1 Aeee AR
gTRTT Wt o T & &Y 9w %51 wien
foefarc dn T a1 ¢ 1 ™ H
avh fomm gaT @ | FeTEeaEAT AR
T Y FEATE  9F T F WARL FT A
et W 7 &Y &) v & TSy
T IR A F WA 1 A
& s g § e A qe @l E
T W wT AW W F R oag e
&t ot ¥4 v W gw F a F Ay
222 % st & fasrarfersre arst o &
TR AE WA AT AR 1 184 § oY
JETE FGTAT AT E 99 ¥ qg AE A
ag IO (5) & €9 THAAT ¢

“(v) it shall not raise a ques-
tion of privilege: ;"
oF A GO 45F § 99 F A A #E
kT arAE, w2 & ww oW
s aftfoes #t W farn wmar
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1 & 2T 1(f) B AW W
& 1 g9 ¥ ofoerar # saveT # )
“Joint Sitting’ means a joint sit-
ting of the Houses.”
79 d2T 2 71 (7) =y W |
“At any joint sitting the proce-
dure of the House shall apply with
such modifications -end variations
as the Speaker may consider neces-
sary or appropriate.”
ar @qgr dow & fog qavafy s
aad ot gard sfear ¥ $g ol ar
i #¢ ¥ 99 # AT G §
o9 AR A A& § wrowy A qw g
gy fe dgFr 5% & ant ¥ awfy
o & 1YE fadwr oy ft € ol 7 g
g g afemr I ¥ 1 W Ay
T &Y 5o g a7 frdw Far o@m
gu &1 7 B o9 Frgw aed foew
Ig Fgr T &t fF R e get F
e AT § AT W FE WAt Ty 34w
2 aY vu waw faeger 49 A framgamr
T A OF, fomsr vy oo FEy
g, aY faege 9 T & 7€ 57
AW & | TR A FgT 7 /T
fet F1 T ST AT W9 g FH4 & B
T T ¥ weEaeE feEr ¥
a1 & e § 5 s R et age
o ® 9, g uenfg S IT &
A AR, Wiw T & W g
3T ¥ AT I 0F w2 W W HE
¥ 7 frsrer @, afer SR wiwl
¥ 9 g3a foear =1, 99 ¥ faegw v
T A {5 qEsi wgw gw Smt &
A yA AT ARA Y, I A A
AET ¥ | 549 FEWST agd ®T av
TqEF T ¥ Fg A1 fF ag waww
T ¥ AT a7 Aol aww w?
goay It Tregfa o ¥ 2y A g o
o Tegafa ot AT gEAT WEY ¥
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SR A, W g §
FrTgeaTaTATET G FHAAT WA,
gng ¥ 78 WAl Y 9y g a7
qy §1 WEW WEEE, A9 W a9
amEl 9T dger AT | weEr 9m-
4 % fo & S5 qifeari=d dfew
¥ $ IeTEIW [T qIEgAr § 1wy
T al & a8 faeT vew fF oegufa
MR A F A s 1 w®
am a5 & pRE R T W
sq@ § | T S o agi 9T TS
Fo@ e ot R ) wawm
¥ 4t A1 ¥ T § afET g @
§e Teafa § W g AT @,
foafers & WX ¥a9e o TemaEr &)
@ 9T T A qovT & (ew-

at gty § O S T @t T
Afer gt 9 Aoreey 7 8, Fofes
7@ &, fT Y agt 9% A ol
g %7 st T & 9o= 3w faam
9@ | AW geEred dfeE, 17 §
e ¥ § $9 IgTOr W@ AEaT g
“Treasonable or seditious langu-
age or a disrespectful use of His
Majesty’s name would normaliy
give offence outside Parliament,
and it is only consistent with de-
cency that a Member of the Le-
gislature should not be permittnd
openly to use such language in his
place in Parliament.”
o THT A HT S W AT o
F W o @Y §, o fF Al s
wifeg, @ qFelt aEE ¥ domfae
it Afeww d@w W W g
frar ¢ afer Twufa S & faems
I FIE T | Wi W
i Hft goE A wAregEE
g A ST A T e ¥ By
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[=r =g fomrd)
AT FIGAT ? WY GERT IR Y A
~Unless the discussion is based
upon a substantive motion, reflec-
tions must not be cast in debate

upon the conduct of the sovereign,
the heir to the throne....”

Y IEW Tegafd 9 FE FAIH TG
AT A T & IH FE F R AR
g TFe foar |

dra Afed | ww ag wiiwgmie
Y afoT & grSE A% R FY ghEAT
g

“Before the Queen’s speech is
reported, it is the practice in toth
Houses to read some Bill the first
time proforma in order to assert
their right to deliberate without

reference to the immediate cause
of summons”.

$de ¥ a8 oovw & f5 o & mfa-
WO F IR ¥ &9 § 929 q€9 gAY
ifeq JfFT 9T A6 FIH Hw9AT iy
F yearfag # & faq sfsramor
o R # &F gemar oF oo
FLAWE AEw 9 feam & foaw 5
T S e wfaweer 0% a9 w9
F HETET W IHF @ W FATT qOAT
wfaF | 36 T N T FA A NE
T F gfged F v+ F
fau 9 o T qgw dqE At
el & geEdl ¥ go 99 faegw oF
3T F qY, F1AR F Y AR AT F Y
FET o I T A aag ¥ AT Y
gafag Tsgfa it 1 F1S Ao TG
FA g A AR qE 9= ;T AT
oty oy qa ST T29 & |
SHRI S. M. BANERJEE rose.—

MR. DEPUTY-SPEAKER: 1 have
listened to him. I want to give my
ruling.
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SHRI S. M. BANERJEE: You have
heard only two points. I am not
going to make a speech.

MR. DEPUTY-SPEAKER: Please
resume your seat.

SHRI S. M. BANERJEE: Where are
the documents on which this has been
raised? We want to have them. Let
us have the proceedings.

MR. DEPUTY-SPEAKER: Three
points have been raised. In 1963, if
‘I mistake not, such an incident took
place and a Committee was set up.

SHRI MADHU LIMAYE: Iilegally.

MR. DEPUTY-SPEAKER: This
House endorsed their report.

SHRI MADHU LIMAYE: Question!

SHRI S. M. BANERJEE: I have got
the report....

SHRI P. VENKATASUBBAIAH: On
a point of order. He has used the
word “illegally” in reference to an ac-
tion taken by the House. Thereby he
has brought the whole House into
contempt.

MR. DEPUTY-SPEAKER: I know it
is perfectly legal

He has raised three points. So far
as the proceedings of the joint sitting
are concerned, when that matter was
raised in the Committee in which for-
tunately Shri H. N. Mukerjee, though
not present throughout, was present,
whatever record was available was ac-
cepted. There was no regular pro-
ceedings kept.

st vy fewrdt © A Shar wTed
AT A g PRV A awey | & AT
FANIT FE T & T
T
MR. DEPUTY.SPEAKER: We have

a precedent. Let us proceed with the
Motion.

SHRI JYOTIRMOY BASU (Diamond

Harbour): What is the basis on which
this is proposed?
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ot Ay fomd : AT ax sfer
afay, os , T T S0

MR. DEPUTY-SPEAKER: I am giv-
ing my ruling. So far as the proceed-
ings are concerned, about the facts,
.they were ascertained and they were
accepted.

SHRI S. M. BANERJEE: Who ascer-
tained? Who accepted?

MR. DEPUTY-SPEAKER: I will not
tolerate this. What does h= mean?

SHRI S. M. BANERJEE: This is a
wrong motion.

MR. DEPUTY-SPEAKER: Whatever
he may think about it, I am within my
rights to give my ruling. I am on my
legs. This is not the way to proceed.

That Committee constituted by this
House accepted whatever record was
available, though no regular record
was kept.

SHRI C. C. DESAI: A record has
been kept.

MR. DEPUTY-SPEAKER: If Shri
Limaye does not want to listen, I
would brush aside his point of order
and ask the Mover to proceed.

The question of record was disposed
of then.

Regarding the question of privi-
lege....

=it wyg fomdt : 9 3 fFoag
Arfads & sary . . .

MR. DEPUTY-SPEAKER: Conflicts
with that provision ? It is not correct
Under a mandatory provision of the
Constitution, it is an obligation on the
President to address both Houses,

gt Ay e s 99 &
1T
MR. DEPUTY-SPEAKER: Therefore,
the question of privillege in this con-
nection is not pertinent.
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You must accept my ruling.

Regarding the last noint, whether he
had any intention....,

=t 7y foawd g ‘T Alem-
T & A T E |

MR. DEPUTY-SPEAKER; You could
have kept out as the DMK kept out.

st 7y fomd © 9a TwT 4 T T
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MR. DEPUTY-SPEAKER; Regarding
showing disrespect, I know perfect-
ly well, and I told him before he was
about to walk out, that he was plac-
ed in the most embrassing position.

SHRI MADHU LIMAYE: Who had
placed him ? He has brains.

MR. DEPUTY-SPEAKER: I can-
not possibly imagine a senior member
like Shri Mukerjee showing by even
his conduct any disrespect to the
President. Therefore, in that repert
what has been stated is that it is a
question of decorum. I am pointing
out to Mr. Mukerjee who was 1 mem-
ber of the Committee that it was not
a question of privilege, but of deco-
rum; and indecorous conduct has been
disapproved by this House. So, the
hon. Mover is perfectly in order. I
will not permit any more points of
order. Shri Venkatasubbaiah.

SHRI P. VENKATASUBBAIAH :
(NANDYAL): Shri Limaye and Shri
Banerjee have raised many points of
order. I do not want to deal with
them  separately as you have dealt
with them adequately.

SHRI JYOTIRMOY BASU: I have
submitted a substitute motion. What
has happened to that?

MR. DEPUTY.SPEAKER: Let him
make his speech.

SHRI P. VENEKATASUBBAIAH:
It is not with pleasure that I want
to move this motion. I have got the
greatest respect for Shri Mukerjee,
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one of the senior members of the
House, and aslo leader of the Com-
munist Party in Parliament. I thought
it was my duty as a Member of the
House to point out that ‘his attitude
of Members of Parliament, however
senior they may be, however well-
versed they may be in parliamentary
practice, was not proper, so that this
House may set an example to other
legislatures and other parliamentary
democracies. It is with that in mind
that I have brought this motion before
the House. I have already stated that it
is not a pleasant duty I am perform-
ing, I must appeal to the hon. mem-
bers not to treat this as a matter of
scoring a personal point over indivi-
duals here. It is a duty enjoined up-
on us that we should adhere to de-
‘corum, dignity and the rules that are
enjoined on us.

Before speaking on this motion, I
would recall the memory of the mem-
bers here that a similar incident hap-
pened in 1963.

SHRI VASUDEVAN NAIR (PEER-
MADE): More will happen in future.

SHRI P. VENKATASUBBAIAH:
That is the attitude of Mr. Vasudevan
Nair. I would only point out to hon.
members that when we speak of Par-
liament, we should remember that
article 79 of the Constitution clearly
‘states that Parliament consists of not
only” both Houses of Parliament, but
also the President. So, any disrespect
shown to the President is disrespect
shown to Parliament and to the mem-
bers themselves.

ot Wy ford :  STETE WEYET,
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SHRI P. VENKATASUBBAIAH:
In that context I appeal to the mem-
bers that this is a matter of cobsti-
tutional propriety, rather than of the
position enjoyed by an individual
member. No Member is above the
Constitution. When he takes the oath
of allegiance to the Constitution it is
expected of him that he would abide
by the provisions of the Constitution
and show respect to the Constitution.

frwgfrd: o F, feawe s
TR AP afera g o ?
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SHRI P. VENKATASUBBAIAH:
We listened to Mr. Limaye when he
made a very long statement on the
pretext of a point oi order and now
he should remain silent; he can ex-
press his opinions later on.

Another point was sought to be
made out that there were no rules
under which this action could be ini-
tiated. It has been clearly laid down
that the conduct of the Members of
the House should be proper. The
rule refers not only to the Lok Sabha
but says ‘precincts’. There is a clear
direction from the Speaker, direction
124(1) which says that the term ‘pre-
cincts’ includes the Central Hall, the
Lobby, etc. So that, whatever hap-
pens inside the Lok Sabha or the
Central Hall can be scrutinised by
this House; it comes within the juris-
diction of the House. Thus, may 1
point out, my mation is retevant? It
is the duty of the Lok Sabha tc take
cognisance of this incident.
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There is another matter which I
shall deal with in an extensive man-
ner. Article 87 of the Constitution
clearly says that the President has
got a constitutional responsibliity to
address both the Houses of Parlia-
ment assembled together and inform
the Members of Parliament of the
causes of the summons. Under this
provision, it is mandatory on the part
of the President to address the Mem-
bers of both Houses of Parlaiment. It
is clear that when the Head of the
State, namely, the President acts in
exercise of the constitutional provi-
sions requiring the attendance of
Members of both Houses of Parlia-
ment, the solemnity and dignity of the
occasion are of the utmost importance.
The President represents not only the
executive authority; he is also in es-
sence the symbol of our Constitution.
Any disrespect shown to the President
is disrespect shown to the Constitu-
tion. Mr. Limaye said that Mr.
Mukerjee did not show any disrespect
and did not obstruct the proceeding:.
What is meant by the words ‘Disres-
pect and obstruction’?- It is disres-
pect to interrupt when the President
rises in his seat *o speak in the dis-
charge of his constitutional responsi-
bilities.

SHRI MADHU LIMAYE: He had
not risen.

SHRI P. VENKATASUBBAIAH:
He rose simultaneously so as to pre-
vent the President from discharging
his duty. It is disrespect. It is not as
if he can bandy words with the Presi-
dent and enter into a conversation
with him. It is obstructing the Presi-
dent from discharging his constitu-
tional obligation...... (Interruptions.)
In this connection, I shall briefly re-
view how the function is held year
after year. The President comes in
procession followed by the Presiding
Officers of both the Houses with all the
fanfare, and the National Anthem is
sung and then the President rises to
speak. Then the President’s entry
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into the Central Hall 1s also announc-
ed. The President’s address to Parlia-
ment is a most solemn and formal act
under the Constitution. This solemn
occasion should therefore be marked
by dignity and decorum. So, it is in
the context of these things that pro-
per respect to the Constitution should
be shown, and every Member should
maintain the utmost dignity and de-
corum.

I may recall to you and also to the
hon. Members that every time the
President addresses both Houses of
Parliament—

SHRI S. M. BANERJEE: Why shocld
he address at all ?

SHRI P. VENKATASUBBAIAH: It
is intimated to the Members of Parlia-
ment that the hon. Members are re-
quired to be in their seats by such and
such a time and nohody should leave
the House till the President’s address
is over. Here, they have showed dis-
respect by leaving the House when the
President was addressing the Houses
of Parliament. The commission of
these two acts—showing disrespect by
obstructing the President while he
started addressing the House and by
leaving the Central Hall while the
President was speaking—constitutes
utter disregard to the Constitution and
also to the President, and it constitutes
misconduct and disorderly bchaviour.

This matter is of grave importance.
(Interruption) I would only appeal to
Shri S. M. Banerjee that he should not
make such light remarks and in a
very casual and easy manner, because
we are discussing a matter of urgent
importance and he says that the Presi-
dent need not address the Parliament.
Then he is clearly violating the Cons-
titution by saying that the President
need not address Parliament.

st oAy fawd: S ¥ fes
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SHRI P. VENKATASUBBAIAH: He
is a senior Member of Parliament and
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he always interrupts; and by way of
interruption he makes long speeches;
we have no objection to tuat, but this
is not the way in which he should
act and thus bring disrespect to the
Constitution.

Why I want to bring this motion be-
fore this House is this. As I have al-
ready stated, in 1963, a similar inci-
dent happened. Then, Mr. Jaipal Singh
raised the matter in the House. The
Speaker in his wisdom constituted a
committee, and several Members ex-
pressed their displeasure at the way
in which things happened on that day,
and they wanted to convey their deep
regret to the President for this dis-
orderly behaviour. I would just like
to quote certain speeches made on that
occasion.

st ag fod : 7 W 4T vEE
®E? S oEwg FEE AN
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MR. DEPUTY-SPEAKER: Order,
order.
SHRI P. VENKATASUBBAIAH:

When this matter was raised, Shri
Prakash Vir Shastri spoke on that
occasion. I do not know much of
Hindi, but with my litile knowledge
of Hindi I would like to read what
Shri Prakash Vir Shastri had said. He
said:

“sreqer AEIET, WA A FTA ST
AT afeq g8 § IS qFAH | gl 99
a7 w Y gieE v g

I am not able to read further. He said
that this was a matter of ceep regret
and he wanted to convey +he deep re-
grets of this House to the President.
The then Prime Minister Shri Jawa-
harlal Nehru, said on that occasign as
follows: ER "“,'

“I agree that this 1s a matter ot

a serious nature and this House
should take cognizance of this and
find suitable measures to see that
such incidents do not recur.”
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A committee was appointed at that
time. It has been asked why this
motion should be brought when that
committee had already submitted its
recommendations to the House. Sir,
certain recommendations of that com-
mittee were put before the House for
its approval. But in view of recom-
mendations contained in para 28 of
that committee’s report, I feel it is
necessary that this matter should be
brought again before the Iouse. Re-
commendation No. 28 says :

“The committee recommend that
in future if any member of Lok
Sabha interrupts or obstructs the
President’s Address to both Houses
of Parliament assembled together
either before, during or after the
Address while the President is in
the Hall with any speech or point
of order or walk-out, such inter-
ruption, obstruction or show of
disrespect may be considered as a
grossly disorderly conduct on the
part of the offending member and
dealt with by the House subse-
quently on a motion moved by a
member.”

MR. DEPUTY-SPEAKER: That re-
commendation was not placed before
the House, though it was made by
the committee.

SHRI P. VENKATASUBBAIAH:
While presenting the report of the
committee, the Deputy-Speaker men-
tioned why he had omitted this para-
graph 28. This is what he said:

“Before closing, I would also
refer to paragraph 28 of the re-
port. It is only a suggestion for
future events. But, after reconsi-
dering the whole matter, I feel
that there is no need to move that
this House agrees with the re-
commendations in paragraph 28,
because I feel that it would be res-
tricting the powers of this House.
This House has got sovereign aut-
hority. It has got the power of
admonition; the power of repri-
mand, the power of suspension,
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the power of expulsion of the
members for any disorderly and
un-becoming behaviour. I feel that
no committee has got any powers
to restrict the powers of this
House. Each occasion has to be
judged on its merits. I would,
therefore, request this House
through you to agree to the re-
commendations of the committee
in paras 26 and 27..” etc.

While supporting the recommendations
of the committee, the late Prime
Minister also referred to para 28 and
said :

“I do not suggest for a moment
that there should be the slightest
deviation from dignified beha-
viour, particularly when the Presi-
dent symbolises the unity of the
House.”

I would only give the gist of what he
said. What he said was that he was
inclined to recommend this paragraph
28 of the report to be accepted but he
felt that it would be fettering the
House in future for not taking a very
serious view about this. 1 would only
say that this matter is brought before
the House in view of the previous
Committee’s report in which they have
not taken any action about such things
which may happen in future. I,
therefore, thought it my duty to bring
this matter before the House so that
they may take serious note of it and
deal with it in whatever manner they
thought it fit.

Ironically enough, Sir, Shri H. N.
Mukerjee. was also a member of this
Committee. I will only quote the re-
levant portion of his speech while
this matter was being discussed in
this House. He said:

“I do not suggest for a moment
that there should be the slightest
deviation from dignified behaviour,
particularly when the President
symbolises the unity of the State
in addressing both Houses of Par-
liament. On that day when our
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friends walked out, we ail fell
very badly about it. On behalf of
our party our leader expressed
himself and unequivocally ccn-
demned the action that had taken
place. So as far as that is con-
cerned there is no reason for us to
have any doubt in our minds that
any Member of this House, to
whichever party he might belong,
" wanted to malign the President, to
bring down the dignity either of
Parliament or of the State.”

Several hon. Members have expressed
strongly about this. Before I con-
clude my speech I only want to point
out that Shri Vajpayee, Leader of the
Jan Sangh Party, while speaking on
the Motion of Thanks to the Presi-
dent, also specifically mentioned about
this and condemned in the strongest
terms the attitude of some Members of
this House on that occasion.

With these words Sir, I commend
my motion to the acceptance of this
House.

MR. DEPUTY.SPEAKER: Motion
moved :

“That this House strongly dis-
approves of the conduct of Sarva-
shri Maulana Ishaq Sambhali and
H. N. Mukerjee who created ob-
struction and showed disrespect to
the President at the time of his
Address to both the Houses of
Parliament assembled together un-
der article 87 of the Constitution
on the 12th February, 1968 and
reprimands shtem for their unde-
sirable, undignified and unbecom-
ing behaviour.”

There are some amendments. Are
hon. Members moving them ?

SHRI MADHU LIMAYE: Sir, I
beg to move :
That in the motion,—
for
“strongly disapproves of the
conduct of Sarvashri Maulana
Ishaq Sambhali and H. N. Muker-
jee who created obstruction and
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showed disrespect to the President
at the time of his Address to both
the Houses of Parliament assem-
bled together under article 87 of
the Constitution on the 12th Feb-
ruary, 1968 and reprimands them
for their undesirable, undignified
and unbecoming behaviour”,

substitute—

“after taking into consideration
the happenings at the time of the
President’s Address to Members of
Parliament on the 12th February,
1968, is of opinion that the Rules
of Parliament should provide for
the ventilation of grievances by
Members of Parliament at the
joint opening session of Parlia-
ment every year”. (1)

SHRI ATAL BEHARI VAJPAYEE

(Balrampur): Sir, I beg to move:
That in the motion,—
for

“and reprimands them for their
undesirable, undignified and un-
becoming behaviour”,

substitute—

“and resolves that a Committee
of Lok Sabha be constituted to
examine thoroughly all aspects of
the question and make recommen-
dations with a view to ensure that
such unbecoming events are not
repeated”. (2)

SHRI S. M. BANERJEE: Sir, I beg
to move :
That in the motion,—
(i) for “strongly disapproves of”,

substitute—
“having considered”’,
(ii) omit “who created obstruc-
tion and showed disrespect
to the President” and for

“‘his” substitute “Presi-
Qent's.”
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(iii) for “and reprimands them
for their undesirable, un-
dignifird and unbecoming
behaviour”

substitute—.

“recommends that no action be
taken against them.” (3)

SHRI C. C. DESAI (Sabarkantha):
Mr. Deputy-Speaker, it does not
give particular pleasure to stand
up here and support the motion mov-
ed by my hon. friend, Shri Venkata-
subbaiah or to use harsh language
against some of our friends and collea-
gues sitting on this side of the Hcuse;
but we just cannot see our way to
condone the unpardonable conduct on
the part of those members of the
House who staged a demonstration,
made noisy interruptions and marred
the solemnity of that particular occa-
sion. The Swatantra Party firmly be-
lieves and stands for correct parlia-
mentary practices and democratic de-
cencies. We have our own grievances
with the Congress Party, but we know
where and how to ventilate our grie-
vances and we follow the constitu-
tional procedure. We know that the
Congress Party, power-hungry as they
are, are anxious to topple non-Con-
gress governments all over the coun-
try. But that does not mean that we
should adopt indecent methods or
create such unseemly scenes as we
witnessed, much to our shame, the
other day. Particularly when the pro-
cession yas led by so able, so polished
and so mature a parliamentarian as
Shri Hiren Mukerjee, it was very much
un-understandable for people Iike me
who are new to the House.

=0 vy fomd ;3 arfrw il

SHRI C. C DESAIL: But I am be-
ginning to understnd.

Now I would like to say that the
President is the Head of the State
and when he is making a statement,
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he is not giving the address in his own
personal capacity. He is speaking on
behalf of the Government, as a re-
presentative of the Government. We
have our own complaints against
the Government but there are consti-
tutional ways of ventilating our grie-
vances, and that is precisely what we
are going to do by having a vote of
no-confidence or censure motion
against the Government. Creating
disorderly scenes and unseemly de-
monstrations in the presence of the
President is not a decent democratic
way of ventilating the grievances of
the people. Shri Madhu Limaye said
that there was no intention to com-
mit, ...

Wtag e : & & grdam A
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SHRI C. C. DESAI: But the fact re-
mains that when the President en-
tered and when the President sat down
these people got up and shouted
slogans. Some of them shoulted even
unseemly slogans and went past the
President in a disorderly manner and
everyone who was preset there must
have hung his head in shame. As Shri
Venkatasubbaiah has rightly mention-
ed, Professor Mukerje> was a member
of a committee appointed in 1963 to go
into the very same matter and I
will, with your permission, read out
some of the extracts from the recom-
mendations of that committee. That
was an occasion, precisely the same
occasion; when Dr. Radhakrishnan as
President was making an address and
he was speaking in English, some of
these Hindi people—we are now realis-
ing what Hindi imperialism has now
lad us to—

staq fomd : e fer @ Y
g s AFamEi AT 81 ST &Y
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arfaer ar e d 1 |
SHRI C. C. DESAI: No, Sir, it was
a case of Hindi imperialism.
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Let him not distort........
tions).

SHRI C. C. DESAI: You are free
to speak in Hindi, but I come from
Gujarat and I will not speak in Hindi.

(Interrup-

ot 7y feml : gW T W AT
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SHRI C. C. DESAI: It is my right

to speak in any language I like. I
will not be cowed down by others.
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SHRI C. C. DESAI:

ing. It is my right to speak........
terruptions).

I am not yield-
In-

MR. DEPUTY.SPEAKER: Let the
time of the House not be wasted by
interruptions.

SHRI C. C. DESAI: In the Report,
to which Professor Mukerjee was a
party, the Committee pointed out that:

“In our Parliament which not
only affects the dignity of the
President, Parliament and its
Members, but also raises the wider
issue of laying firm foundations
for the suecesfsul working of the
Constitution and Parliament, such
walk-outs were undesirable and
should not be practised. After
all, it is the constituzional cbliga-
tion for the President to deliver
his Address which is a statement
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of the Government policy of
which, as the constitutional head,
he is the mouthpiece”.

Again, the Commitee went on to say:

“On such an occasion, solemnity

SHRI MADHU LIMAYE: Humbug.
(Interruptions).

SHRI S. K. TAPURIAH (Pali):
Law and order is always humbug. for
these people.

stag faed : W AR
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SHRI C. C. DESAI: The Commit-
tee went on to say :

“On such an occasion, solemnity
and dignity are of the utmost im-
portance since the President re-
presents not only the executive
authority, he is in a sense a sym-
bol of the Constitution.”

What was the recommendation of that
Committee ? The recommendation of
the Committee was :

“In future, for any disorderly
conduct during the President’s
Address committed by a Member,
he may be suspended from :he ser-
vice of the Hous2 for a period
which may extend up to one year.”

wtag fmd : R fgma @
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SHRI C. C. DESAI: We want to
establish sound conventions in this
House. Wt do not want, particularly,
to pursue any individual. Even at this
stage, if Prof. Hiren Mukerjee who is
sitting here expresses regret........
(Interruptions).
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SOME HON. MEMBERS : No, no.

SHRI C. C. DESAI: ....at what he
did which he must be sorry for in
calmer moments, I hope, my hon.
friend, the mover of this rmotion will
accept the apology and treat the mat-
ter as closed.

All that I want to say is that we,
particularly of the Swatantra Party,
as I said in the beginning, are an-
xious to establish sound parliamentary
practices and democratic decencies
Prof. Mukerjee, while walking out, re-
ferred to parliamentary practices and
democratic decencies. Who are these
people to talk of demozrctic decency ?
The people who have committed
Naxalbari attrocities........ (Interrup-
tions) and the people who are shout-
ing all the time even in this House ?
‘Who are they to talk of parliamentary
practices? This is not the way......
(Interruptions).

ot K FAAR : AT AFITATSY
ary T 9 95 , Y ¥4 -
TR 1T qHA & 7

SHRI C. C. DESAI: 1 do not have
to learn anything from Mr. Madhu
Limaye on democratic decency. If
on sound democratic practices he is
to teach me, I will be his student....
(Interruptions).

In conclusion, I say, the House
should still give an opportunity to
these erring Members for repenting
what they did on that occasion and fer
expressing their regret and, if they
don’t I hope, the House will support
the Motion.

SHRI N. SREEKANTAN NAIR
(Quilon): I rise on a point of order
under article 14 of the Constitution.
Article 14 says :

“The State shall not deny to
any person equality before the law
or the ‘equal protection of the
laws within the territory of India.”
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Here is a motion under which only
two of the delinquent Members are
heing hauled up who staged a walk-
out on that occasioa. There were
about 70 to 80 Members who staged
a walk-out—I am one of them. Is it
right or proper to penalise only two
Members and not to penalise others?
Is it equality before law?
15 HRs.

MR. DEPUTY-SPEAKER: The
names of those who said something
and led the walk-out, are included
here in the Motion. If the hon. Mem-
ber wants that all should be clubbed
together, he should have moved an
amendment te that effect; that would
have been be#ter.

SHRI N. SREEKANTAN NAIR:
I am not interested in clubbing or not
clubbing. I am only interested in
pointing out that a large section of
the Opposition walked out. If walk-
out alone, according to the interpre-
tation of the Mover of the Resolution,
constitutes a breach of privilege of
the House or an insult t» the Presi-
dent, then all of us are equally guilty.
Those two members alone should not
be victimised or penalised.

SHRI RANDHIR SINGH: He is
making a confession. It should be re-
corded ........(Interruptions).

SHRI N. SREEKANTAN NAIR:
I don’t mind.

MR. DEPUTY-SPEAKER: The
Mover of the Resolution has himself
said that it is not with gusto that he
has brought forward this Resolution.
He has himself said that they are our
colleagues, but to preserve the deco-
rum and dignity of Parliament, he bas
brought forward this Motion. For a
symbolic punishment, only two rames
are mentioned. So, the hon. Member
need not insist that all the names
should be included.

Mr. Shri Chand Goel.
+ft fir AW oF g T A
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MR. DEPUTY-SPEAKER :
to conclude the debate early.
will conduct accordingly.

I want
So, I

SHRI SHEO NARAIN: We have a
right in this House....

MR. DEPUTY-.SPEAKER: He will
get his chance. He may now resume
his seat.

st 9w @ i :  JeergeTn
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MR. DEPUTY-SPEAKER: He may
please resume his seat. This is not
they way. He will not be called. T
have alled Mr. Goel.

N ST Maw (FEE)
IS AEEA, T T9A qIA F WG
0F faiw weew @1 wwE faraw &
fag Suferm & 1 & T femra

MR. DEPUTY-SPEAKER : I would
like to point out that not more than
five minutes will be given to each
Member. I want to finish it by 3 O’
Clock.

SHRI SHEO NARAIN :
ready post 3 O'Clock.

It is al-

SHRI S. M. BANERJEE : This is a
very serious matter...... «..(Interrup-
tions).

SHRI H. N. MUKERJEE (Calcutta
North-East): I do not know how
many.......(Interruptions).

MR. DEPUTY-SPEAKER: Order,
order,

MR. DEPUTY-SPEAKER: That has
given a substitute motion. .

.o

MR. DEPUTY-SPEAKER: ° |at has

“been ruled out of order.
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SHRI JYOTIRMOY BASU: That is
very unfair, Sir, because I was one
of the persons who walked out. ...

MR. DEPUTY-SPEAKER: If he
wants it to be on the record that he
was also one of the offenders, that
can be done.

SHRI JYOTIRMOY BASU : What
1 was trying to say was that you must
give me a few minutes.

MR. DEPUTY-SPEAKER: That is
a different matter. But so far as the
substitute motion is concerned, it has
been ruled out of order.

Mr. Mukerje"

SHRI H. N. MUKERJEE: I do not
know how you were allocating the
time. At 4 O’Clock, we are supposed
to have another discussion. You will
have to allow me a considerable
amount of time in order to express
myself in this House...(Interruptions)
because I am in thz dock. Tbere-
fore, I would like to know how you
were allocating the time.

MR. DEPUTY-SPEAKER: Nor-
mally for all such motions, we give 2
to 2thours. We could finish by 4
O'Clock. I entirely agree with the
hon. Member that h2 must be given
full opportunity to express bimself
because, as he said, he is unfortunately
in the dock.

SHRI DATTATRAYA KUNTE
(Kolaba): I would iike ¢o make a
submission, not on this motion but in
connection with it. The point is this.
‘When a serious matter is being dis-
cussed, if you are going to say that it
must be disposed of in 50 minutes or
52 minutes, it is really a hardship
which every Member of the Ho-e is
labouring under. Eitaer 1t is a seri-
ous matter and should be discussed
threadbare or it is a matter to be
disposed of within 50 minutes. It
could be either of the two. If you
want to dispose of it properly, you
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must allow Members to express them-
selves. ..

SHRI NATH PAI (Rajapur): Ade-
quately.

An HON. MEMBER: How long?

SHRI DATTATRAYA KUNTE:
Someone is asking ‘how long?’  Till
the matter is properly discussed. That
is the only way it can be discussed.
The way in which many times we
conduct our business wanting to dis-
pose of it looking at the clock raiher
.than the matter in hand is really,
allow me to say, a departure from
proper parliamentary practice. Par-
liament has to discuss properly; it 15 a
matter of parleying.

Therefore, my humble submission
is that you must not restrict the time.
If a Member is repeating himself or
arguments advanced are being re-
peated, there he could be controlled.
That is the only way by which the
debate could be controlled, not by
pointing to the clock and saying that
the debate must be finished within £0
minutes or whatever it is.

MR. DEPUTY SPEAKER: 1 fully
agree that this matter is very cerious
and it should be debated properly.
But we must keep in mind the time

factor too. I will bear in mind what
he has said. Opportunity will be
provided as far as possible. Let i{ be

10 minutes for each Member, but not
20 minutes.

SHRI S. M. BANERJEE: If
had been referred to the Business
Advisory Committee, we would have
demanded 5 hours for it. Now that
it has not been referred to the Busi-
ness Advisory Committee, allow us to
have our full say.

SHRI JYOTIRMOY BASU: (lov-
ernment may withdraw the motion
and he done with it.

SHRI SHEO NARAIN: Itis n ta
government motion; it is a Member’s
motion,

this
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= HiWg MYF (I9Erg) ;IO
SIS WEed, 48 T9 a9 q¢ Awfa €
fF 7z amg w1 fadaw w9 99 @99
T o fesud AT W
T ¥ YEEs 4 AT OF g
9 @eq %1 3 o< faar & o G
¥ & AEAIG qEEq1 T A TF HeT
g ¥ oAgy £ 1 F gmmar g
ag wrafaems @ § 1 e fagan
FTAT AT AT A9 FY O€ F Fadwor wwv
wifge ar @ifs arer = ¥ whAAE
Tzl w1 WY Sfaw qwg fawar |

o & gw fasfas F ag #gam =mean
g 5 7 wv fagia &1 @i T8 s
for fafew qiivamie & g TowTd
& T ¥ g I F wa-Afaem T §
U T F WA EH WY HTAT FT
faa 7 o2 1§ ag Fr gy
¥ fow darc a8 fr ot +22 =7 9fa-
g fom F N Dz qufl aeew &
IH FT AT WHSA & IH F QR AW
Fgra far 9 ww o # owe W
s | K wmAa g fF e § 5w wew
w1 foa famge aamr w & W
F 79 737 71 w9 faegw fow 1 9w
WHT §H FT 9 FS A7 A T4 AT W
$6 WX & | 9 I F qEgmET A
W T fau & s  fR oW
wdzatr afufy &1 fambr gar arfie,
e qrdf Mfer Y =nfed ot s
3 fyer 5 FC FT F A0iTET ¥ € I
T faae W wifs 0F aga aw
g i w1 g9 & Fr war 9 e
afi FT F9ATT € AT § T IW w7
F ww g g frmam & gw
39 F THE T GFFT TGAN &
ATI I AT W FR § 1 gafEg
¥ ag wwwar § £ 4% e ffi
F ofs g ¥ # A g@wT@T F
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sty g3 oY o= ) A @, g WY g9
& T & A IE AT e F W
IO Y AT T AN ENY A W
afq & sfawmer &1 q@EE FE@ET TG
g 1 e m ooy wEeaT g
waeem afufs w1 famfor &< & 9
FEra &< | gafag & ag wT S
g 5 ag Y wmw § fr oF adedtT
wfafs # aly far oo wifs @ &
&Y et # aeE T R T & 1
o 9 Fg1 W F 9 o @ AmE
Tagdl ¥ 39 U= o 99 w1 AmwEw
fearamr | 3@ ¥ TwarmE W
g fear @ & fF 99 A arem @
W IR gHEE R AT | A
qEX 9T & 919 agwd g g | W
To IR frar 9a & wfr  swewfa
a1 F g¥z F w1 § 9w F fewm-
Yo« a1 & FEw w0 AwEdr g !
afer I #1 fedt T F7 Tvs feam
ara, feet wFre Y argAr A 9E-
& og ¥ A

IUTeAs Wgred, & 4z Amar §
f& o gk Tgufa § ag gw @ WO
¥ o9 & 9T 3w & g fam qeest
F oo ae § 97 F WAl ¥ W H

fir O sl ¥ ag ofva war & 5 B
AT wEedt &0 R @t § ww
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T AT FT T § & A 6T wOw
gfrsa R s, dfm e aw
[T qg 1T T T ATMGT, AT I ATHA
N TF WIS qiAfq #Y G 99
qR A 9T aeiaT 3 fae R
AR T F 1< 37 TFR I TF A9
dfgar a0 9w 5 W@t W a0w
qrET &S S 1 R " o9 gEr
& ot Tezafa ¥ wv &), wfassr &7,
afer w1 gFFT gaAT § qAR F| A
qTET I § @Y gW Adarie a0 ¥
FT THA &, M6 Ig GUIRETTET F
oF ATt g E | '

W qaE F g § AT e
AT w7 g |

SHRI THIRUMALA RAO (Kaki-
nada): It is not with pleasure ttat
I take part in this discussion.

I would like my hon. friends to
consider one aspect of this que<tion.
All the opposition parties have con-
tested for the Presidentship of India.
Suppose by some chance or turn of
events the other gentleman who had
contested against the Congress nomi-
nee had succeeded and become the
President of India, and if some others
had walked out of the opening Address
of the President to the joint session
of Parliament or if some other oppo-
sition members created scenes which
have been now created, how would
you have taken it? I would like you
to have some minimum standards of
conduct, because every one of us is
protesting that we are upholders of
democracy, but in the public attitudes
that have been now clearly shown and
owned, the Jana Sangh and the Swa-
tantra Party have been really out-

raged at the conduct of the others who
have got different ideologies.

The others who have combined in
this are both the Communist Parties
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and the SSP which has been trying to
be a constitutional party, to be a.
party entirely within the country but
in its conduct is more akin to the
Communist Party. I want you to re-
alise that at a time when they are
all aspiring to occupy the Treasury
Benches, to run this Government, and
to run the Government according o
the Constitution and the rules that
are obtaining today, what is happen-
nig? Some of my hon. firiends were
complaining that the S.V.D. Govern-
ments are being thrown out I would
like to draw the attestion of the house
to what has appeared in yesterday’s
newspapers about Shri Charan Singh’s
leadership and how he is relinquish-
ing it. The components of the S.V.D,,
he has said, are not patriotic enough,
that is the certificate he has given to
his colleagues with whom he has serv-
ed in all these months. Therefore,
I would like you to remember
that the Communist Party have extra-
territorial loyalties; they take their
orders from Moscow or Peking, bat
there are other parties in this country
who want to come to power one day
or other. (Interruptions)

MR. DEPUTY-SPEAKER: He is
entirely within his rights.

SHRI THIRUMALA RAO: I am not
going to leave. I can shout louder.

If you want to come to power, you
must have minimum standards. My
hon. friend Mr. Vasudevan Nair had
told us that there would be more such
walk outs. I do not expect anything
better from him; he is a left commu-
nist... (Interruptions.) There is no
secret about it. But others should
think how to keep this country in
tact and keep it independent and not
hand it over to a foreign. If you are
agreed on this, you will also agree
that this matter should go before a
Committee which will enquire into .i.
I was much pained at this. I wonder
very much how it was possible for a
courteous, educated and cultured per-
son like Mr. Mukerjee to begin the
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Communist Party. He has become a
prisoner of his own party. He was not
a leader that day; he was led that day.
His inner self should have revolted
against such discourteous conduct. I
know ihis because we have been
friends for more than a decade and
we know each other and have mutual
respect for each other. This is mnot
the way of conducting oneself; he him-
self once condemned such a conduct.
He forgot that and he was not also
ullowed to remain where he was and
~+ he was forced to conduct himself
like this. That is all I have to say..:..
(Interruptions.)

=t framToa @ SUSAw AEEq,
oI I FT TErw S, (SEIEH)
0 qvg ¥ afvamre ¥ el #)1
¥2q 441 fFaT w1 @Al |

SHRI S KANDAPPAN (Mettur):
Let me at the outset point out that
I am no less eager to uphold the dig-
nity, deccrum and decency in the
House. I can understand the stand
taken by Mr. Desai because every-
thing goncerned with the Communist
Party is taboo for him and his party
and so they demand drastic action
against them. But I am unable to ap-
preciate the view taken by an old and
senior Member like Mr. Venkatasub-
baiah who had thought it fit to move
@& motion to reprimand Prof. Muker-
jee; it is somewhat amazing and as-
tonishing. This kind of attitude is not
going to end the trouble in the coun-
try. The resolution is rather harshly
worded and it says that the conduct
was undesirable, undignified and un-
becoming. It may be the subjective at-
titude taken by him and some others.
In 1942, when there was an agitation
against the British, persons like Mr.
Venkatasubbaiah indulged in acts of
burning and holligenism but then is
was called heroism. ... (interruptions).
It was praised by the country.

MR. DEPUTY-SPEAKER: We are
concerned with the conduct of Mem-
bers in Parliament.
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AN HON. MEMBER : The events of
1942 are a glorious chapter in our
country’s history.

SHRI 5. KANDAPPAN: Do the
Members of the Congress party deny
that there is political turmoil in the
country after 1967 elections ? Has not
tne whole complexion changed ?
More than half the states have bhe-
come non-Congress, which meant a
definite demand for a review of politi-
cal pattern in the country. In the face
of these new forces emerging, has the
Government searched its heart ? They
are not going to solve the problems
of the country by reprimanding pro-
fessors like Mr. Mukerjee.

This is my sixth year in Parliament.
I might say here and now, without
any fear of contradiction, that it has
never happened in this House, where
Prof. Mukerjee even at the peak of
his anger or even when he was talking
in a temper and charged with emotion
on certain subjects, even then—he did
not violate the rules of the House.
He still maintained the dignity of *the
House. It has never happened that he
has taen back a word that he had ut-
tered on the floor of this House, Such a
Member with great restraint went out
of the Hall when certain things hap-
pened. Unfortunately, we were not
there; we of the DMK group had
abstained; that can also be explained
as a disrespect to the President,
because the President was there. We
have no quarrel with the President,
but still, we abstained from attendinz
the joint session, because we felt very
keenly and acutely on a certain thing
on which the Government had not
taken any stand and given any satis-
faction to us. So, we feel very
acutely on certain things and try to
exhibit and demonstrate our disagree-
ment with the Government, It might
be that the action of Shri Mukerjee
and others may be approved by Mr.
Venkatasubbaiah, but that does not
mean that it is mandatory for Mem-
bers to hear the President.

Much has been said about the com-
stitutional obligation of the President
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to come and address the House. But
let me ask my friend, the mover of the
motion is it mudatory for the Mem-
bers to remain ‘and listen to the
President5’s speech? (Interruption)
No. It is not mandatory on the part
of Members that they must be present
and they must listen to the speech of
the President. It is not at all man-
datory. You may not agree with their
action fully, but it is definitely not
mandatory for all the Members to
remain there.

I would like to tell the House,
through you, that it is time that
instead of resorting to this kind of
reprimand and all that, the Congress
should honestly move and take imitial
steps to see that they, by and large,
rule this country on a larger agree-
ment with the citizens of this land.
Simply because they have got a brute
majority here, it does not mean that
they can indulge in this kind of thing.
We know the anxiety and even the
agony, and the consequent indecent
exhibition of certain Congress mem-
bers where they happened to be in the
Opposition, to capture power. What
happened in my State of Madras?
Recently, they have passed a resolu-
tion— (Interruption). I am just
referring to it; you better listen to
me. A resolution was passed, wherein
they have stated that they are for two-
language formula. We all know it;
it was published in the papers. The
Congress was there, in the Opposition;
the Swatantra party, the SSP, the
PSP were there. Both the communist
parties were there, but not a single
party moed or pressed for an amend-
ment for the retention of the three-
language formula. They all kep quiet.
They sensed the mood of the country
there. Afterwards, it was even referred
to by the Governor when he addressed
both the House of the Legislature
there recently. After that, senior
Congressman who happened to be the
President of the Congress in Tamilnad,
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come with the charge against the re-
solution, wherein he stated—it is re-
ported in The Hindu—that it is the-
biggest political fraud—
(Interruption).

SHRI K. N. TIWARI (Bettiah): Sir,
a point of order. That question is
pending before the Madras Assembly.
Already there is a proceeding against
Mr. Subramaniam, the President ot
the Tamilnad Congress. That should
not be referred to here. The other
thing is, the hon. Member has taken
the oath of allegiance to maintain the
dignity of the Constitution and all that.
After that he is speaking against the
Constitution. Is it proper?

MR. DEPUTY-SPEAKER: So for as
the first objection is concernedhe is
quoting from The Hindu. I have also
read that report. So far as the
other objection is concerned, the hon.
Member shoud not show disrespect to
the Constitution in his expressions.

SHRI K. N. TIWARI: There are
some proceedings going on against that
report pubished in The Hindux and
against Mr. Subramaniam.

MR. DEPUTY-SPEAKER: That
come as evidence before the Privileges
Committee. But so far that portion is
concerned, I am not taking it as a fact
or as true, that which has appeared.
Whatever he has said has appeared in

. the press. That is all.

SHRI THIRUMALA RAO: Mr. Sub-
ramaniam’s case is referred to the Pri-
vileges Committee. We are also
asking for the same thing here.

SHRI S. KANDAPPAN: I know the
feeling of the Congress Members. I
can reply to the point made: that I
am opposing the Constitution. But
let me point out that the Governor,
appointed by the Central Government,
in Tamilnad, has demanded an amend-
ment of the Constitution.

Does it mean that he shows disres-
pect to the Constitution? Certainly
not. So, if we demand amendmeont of
the Constitution, it does not mean we-
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are showing disrespect to the Consti-
tution. Considering the anxiety of a
senior Congressman like Mr. Subra-
maniam branding the unanimous re-
solution passed in the Tamilnad As-
sembly as the ‘biggest political fraud’,
you can imagine the agony through
which the Congressmen are going.
After ruling the country for 20 long
years, when these power-mongers are
in the opposition, they become such
maniacs and try by hook or crook to
topple the non-Congress Governments.

What is the position in Bengal?
‘What is wrong if Proof: Hiren Muker-
jee gets against over that? Let us have
a little patience and think over it. A
few months back, when the UF Chief
Minister wanted a month or so to te
given for convening the Assembly, the
Governor did not agree and asked him
to convene it right at that moment.

SHRI K. N TIWARI; How is it re-
levant?

MR. DEPUTY-SPEAKER: It is quite
irrelevant so far as this motion is con-
cerned. We are concerned now with
the conduct of Members of Parliament.

SHRI S. KANDAPPAN : What
happened in Bengal afterwards is
within everybody’s knowledge and I
need not dilate on that. Prof. Muker-
jee comes from Bengal and naturally
when such political happenings are
going on there, he had an intense feel-
ing over that issue. That feeling
was expressed, probably in a manner
not agreeable to the Congress benches.
But in his judgement, he thought that
was the pgoper way to express his

. anger ‘and sentiments over that issue.
‘We may epprove of it or not. Person-
ally speaking, I may not approve of it.
The DMK decided to abstain. That
was our attitude. But they thought
differently and they expressed their
feeling in that way. There might be
difference of opinion on that, but de-
finitely it i3 not a case for reprimand.
I would apneal to Mr. Venkatasuba-
iah, who wau quite a reasonable man.
Normally he upholds the dignity,
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rights and jrivileges of members of
the House. For him to move a rep-
rimand motin against a senior collea-
gue of his (wn is rather beyond my
comprehen:im. I would appeal to
him to wit ldraw this motion. If all
sections of the House feel that some-
thing must be done about his, let the
Speaker convene a meeting of the
leaders of various parties in his cham-
ber and let us decide it there. The
1963 committee report has no rele-
vance at all, because the whole poli-
tical complexion nas changed now.
Therefore, I would plead with the
member not to press this motion, but
to withdraw it.

SHRI P. VENKATASUBEAIAH: On
a personal explanation, Sir, Mr.
Kandappan said that I have indulge in
conflagration and all that in the 1942
national movement. Sir, many people
made sacrifices at the alter of freedom
at that time and I take reasonable
pride in participating in that great
movement. Sir, I did not expect Mr.
Kandappan to speak differently, be-
cause I know they do not believe in
the Constitution and ihere were «cce=
sions when they have bvarnt the Cons-
titution.

MR. DEPUTY-SPEAKER: I pointed
out to him that it was not relevant and
the matter ended there.

SHRI S. KANDAPPAN: It is not the
Government that is against the Consti-
tution there. There are reports in the
papers that the students there are de-
manding secession and.they are burn-
ing the Part XVII of the Constitu-
tion. We have got nothing to do with
it.

SHRI R.D. BHANDARE (Bombay
Central): Mr. Deputy-Speaker, Sir,
Shri Venkatasubbaish in bringing for-
warded this motion has done yeoman’s
service to parliamentary institutions.
The relevancy of this resolution is so
clear that I am really surprised that
some Members of the Opposition have
taken courage to oppose it. I do not
know whether they have spplied their-
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mind and paid attention as to
they oppose.

Here is a question of constitutional
propriety. The President the other
day was performing a constitutional
obligation. When he ste.ped in the
procession same of the lLiembers got
up, and they made a statement when
the President was about to speak. If
he was thwarted, obstructed from
speaking and delivering his Address,
was it not ohstruction? If it was not
obstruction what else could it be? It
is not necessary that the President
should say it in so many words. We
have to take into consideraticn the
action, the process and the act done
by the Opposition Members., Here was
a process of an action. When the
President stepped in to perform a con-
stitutional obligation under article 87
and he was about to speak he was obs-
tructed. Therefore, Shri Venkatasu-
bbaiah was right in putting these
words in the motion “wiio created ob-
struction and showed disrespect to the
President”. It is not necessary to ad-
duce evidence for the purpose of com-
ing 1o this conclusion that the very
acting proves beyond a shadow of
doubt that in the performance and in
‘the discharge of eonstitutional obliga-
‘tion ‘some  senior Members of 1this
‘House obstructed the President.

what

Sir, T am speaking without pssion
‘or prejudice I am for the Preserva-
tion of the sanctity of Parliamentary
institution. We have accepfed  the
Parliamentary institution (Interup-
‘tion). The very fact that we have
‘moved this ‘motion shows clearly that
‘We are not giving up the Darliamentary
‘institution at all. On the contrary,
whoever tries to create obstruction in
the rumming of the parliamen‘ary in-
stitution -we shall opposz2 him tooth
and nail. “1hat is exactly the purpose
of moving the resolution, Their action
must be judged according to the rules.
it must be testel on the touchstone of
the Constitution (Interruption}. Sir,
they are bringing -extraneous matters
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in the discussion. Tharz is no other
way open \0 the House cxcept to re-
primand thtse two Memunars however
senior they may be.

SHRI P. RAMAMURTI (Madurai):
Mr. Deputy Speaker, Sir, I cannot un-
derstand t! » mentality whict. make
them bring w Resolution of this tyre.
It is a filippant Resolution. After 2ll,
they talk of the Constitution and the
sanctity of the Constitution. Ths san-
ctity of the Constitution is recogmsed
by all. After all, the Prasident is the
Head of the State. 3But being the
‘Head of the State does not make him
a demi-God. i

SHRI SHEO NARAIN: But do you
believe in God?

.

SHRI PILO® MODY: It is only a
demi-God.

SHRI P. RAMAMURTL: 1T am fe-
minded of what hdppéned in Madras-
some 50 or 60 years bdé¥: There way
& zamindar in a village iri ¥adras at
that time. A trunk road was Ibging
laid through his village to Kanya-,
kumari. He immediateiy presen¥ett
one lakh of rupees to the Government
of Madras to see that the trunk road
did not go through his viliage. Do
you know why ? Because, according io
him, once the trunk rvag £9:3 through
his village, buses will start plying
through that road and his peasants,
who are accustomed to appearing
before him with their clothes tied
down—that how they us2d to show
their respect to superiors—they  will
cease to give him respect and be will
become just an ordinary viilager. Now
Shri Venkatasubbaish wants to reduce
the President of Indig to the level cf
that boorish zamindar. 'This is their
nientality.

SHRI P. VENKATASUBEAIAYH :
What else can I expect from Shri
Rarfamurti who does not owe allegi-
ence' t¢ the Constitution?

SHRI P. RAMAMURT!
the President of India is
God.

: After all,
not a demi-
efore, if $5iis people tell
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him that they do not like the activities
of the government and, therefore,
woice their protest they do not want to
listen 1o him, it becomes derogatory
behaviour I cannot understand this
mentality. What is this kird cf thing?
If the President of India cannot with-
stand this simple protest by elected
diembers of Parliament, I dn not know
what to think of the President of
India. What is this kind of thing?
After all, what happened on that day?
Shri Hiren Mukerjee go* up and laid
that in view of what the government
has done. .. ...

MiqH AEMELIERT  (GFAT)
SUIEART HFRA, AT TE AT HT
I 2 1 352 & wanq A1 To FEAT
YETAT F1 AT 1§ 59 fratax &
TR ¥ zq A oag famrgan 2

“using the President’s name for
the purpose of influencing the debate”

ot TRt gE@IST & oA A9
zq feqz 71 FHATA FL W S | T
T & |

MR. DEPUTY-SPEAKEPR : There is

no point of order.
an analogy.

SHRI P. RAMAMURTI :After all,
what happened on that day”? Shri
Mukerjee was commissioned by all of
us to take that stand. I myself take
the fullest responsibility for v.hat Shri
Hiren Mukerjee has done.

That was oniy

Then. as far as tae walk-out is
concerned, it is not Shri Mukerjee
alone that has made the walk out.
Many of us also walked out. So, if
bhe has to be censured, all of us also
must be censured. We are prepared
to give the names of the members
who walked out that day. Let Shri
Venkatasubbaiah bring a resolution to
reprimand 4all of us. Why should
Shri Hiren Mukerjee alone Le select-
ed? Leave that alone.

But the question is this When the
President came, Mr. Mukerjee got up
end then told him, in as polite a lan-
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guage as possible—there is nothing im-
polite about the language ‘ised; there
s nothing derogatory in that—*“Mr.
President, we are pained at the do-
ings of your Government with regard
to number of these things. We do not
think that much useful purpose will
be served by our participating in this
august ceremonial function. Therefore,
we are going out”. The reasons for
our walking out were old to the
President. He was not interrupted.
There was no unseemly scene; there
was no attempt to prevent him from
making the speech. He sat down and
heard the whole thing. Now. 1f our
telling the President that we walk out
is something derogatory, I cannot un-
derstand what you are reducing the
President to. After all, he is a human
being; he is the Head of
the State. If a simple right
of protest by the Members of Parlia-
ment against the doings of this Gov-
ernment of which he is the head is
denied to us—this is sought to be in
the name of parilamentary decorum—.
I would say that parliamentary insti-
tutions are being brought to contempt,
not by us, before the public but by the
ruling party itself. What has th=
people of this country to do? If the
Members of Parliament raise their
protest in a simple way, in a dignified
way, if even if that is sought to be
prevented, what will the people of
the country think of the Parliament
itself? I want them to realise this.
When we did it, we did it with the
full sense of responsibility, more than
that of the Congress Party. more than
the majority which they eommand. in
the name of which they wil! carry the
motion. We believe that the destinies
of the country are going to be decid-
ed by the people of this country and
we. are prepared to justify before that
tribunal. Let the Congress Party go
and justify their activities before that
tribunal. It is that tribunal to which
we cwe our allegience, not to the
Congress Party which might command
a majority today.
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I would also like to point one thj.ng‘
more. This question of passing strict-
ures or something on the Members of
Parliament is not something whi_ch has
got to be trifled with or taken hght_ly‘
After all, when a Member of Par].'ca'-
ment has got to be reprimandgd, if
that thing has got to be done seriously
by the people of this country, that
reprimand must be given with the
unanimous support of Parl}ameni.
Otherwise, it will lose its significance
whatsoever. If a reprimand is car-
ried by a majority, simply because
they have a majority, if this issue is
treated as a party issue, if, on that
basis, reprimands are given, I would
say, respectfully, that the people of
this country are not going to tolerate
it and they will not respect it also.
That is why I ask them to thm_k
about it. They may carry this re‘prf-
mand with their majority but this is
not a question to be d_ecided' b’{' t]-_le
majority of a party. If you still insist
on doing it, it is the Congress _Pat:t}a
the ruling Party, which is bringing
Parliament itself into disrepute. Let
them do that. If ultimately, the
Parliament’s authority today does not
run and will not run in this country,
they will be responsible for that. W_’e
are not the people who are responsi-
ble for that. They will be bringing
Parliament itself to ~ontempt. Let
them think hundred times before pass-
ing this motion. If, in spite of that
they want to do it, w= will not be a
party to bring Parliament itself into
disrepute. As to what action we
should take, we shall decide at that
time,

SHRI PILO MODY: I do not know
why all this fuss is being made? There
was & great shortage of chairs in the
Central Hall. When the President
was addressing, some people walked
out and other people moved into those
chairs.

SHRI DATTATRAYA KUNTE (Ko-
laba): The Motlon that is before the
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House has been moved by the Mover,
85 be himself said, with a1l szrisus..
ness and with great restraint. The
real  question is whether he really
wants this matter to be vroperly dis-
cussed and wants us to come io a
proper conclusion. If that is S0, then
it wuld not be a matter of 3 mere
Resolution passed by a large number
of members voting for or against. It
has to be a consensus where tne dig-
nity of the House is concerned. He
has told us as to what happened on the
12th February. I would like to say
that I have been a Member of this
House since. 16th March, 1967, and I
have been seeing many a SOITY spec-
tacle in this House itself. I would
really like to ask of the Mover of the
Resolution this question. He 1.eed not
answer the question to me; let him
answer it to himself. The question is
whether they have at all made any
attempts in their own Party and with
their colleagues to maintain the de-
corum and dignity of the Tlouse. T do
not want to support any person wko,
by any conduet of his wants {o do
away with the dignity and decorum of
the House because jf we call our-
selves as Parliamentarians, we have to
decide, we have to come to conclu-
sions, by parley and not by any other
method. The argument of shouting, the
argument of cowing down people by
hearse vocie, is out of code as far ag
Parlament is concerned. But what is
the experience in this House? Experi-
ence in this House, as far as I have
seen, is that all these things ure at a
premium. The decorum and dignify
and attempts to maintain it are at a

discount and whenever such matters
have been brought to the 1 otice of the

Chair, may I humbly submit that the
Chiar itself has not come to our help?

I am prepared to take the reorirmand

for having said this. if the reprimand

comes, but I want to plead on this

oceasion before you, Sir, that the posi-

tion is this. Since the time that T

have been here, I have been finding
this in this Parliament......(Interrup-
tions). What is it doing? We are not
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following any Parliamentary conven-
tion. If this is Parliament, we have
to parley. But what happens ? There
are only shouts and shouts ard wko-
soever has a larger lung shouts more.
That is what one finds. If this is
the position, does the Mover of the
Resolution feel that me:ely reprimand-
ing a person like Prof. Mukerjee, for
whom he has great respect and for
whom he has such nice words to say,
will help? You may come lo the con-
clusion that the dignity of the House
is maintained, that the Constitution
is upheld. But we have seen occa-
sions in this House where the Consti-
tution has been trampled down by the
Party in power itself. What does one
see? Why did the walk-out take place?
I# I have followed the newspapers
properly, it was on something thkat
happened in West Bengal. What hap-
pened in West Bengal?. The Governor
acted on his own authority, trying to
read something in the Article of the
Constitution which could rot be found
there. He did not want to 2bide by
the advice given by the Ministry, as
if the Heavens would fall if the As-
sembly had been called on a particnlar
date given by the Cabinet. When the
representatives of tne people, the re-
presentatives of the House, gave some
advice to the Governor, ke did not
want to abide by it. After all, who
is this Governor? The Governor is
just nominated by the President. A
Governor is only a nominated person
whereas they were the represemiatives
of the people. Does the (iovernment
want to stand by such Governors or
does it want to stand by the people?
This was the question which was
raised and I was happy about if. 1
do not want, at any stage, to justify
any rowdism or any bad conduct in
this House, whether it is on rmy right
or on my left. At the same time, to
single out two individuals and fo say
that they only misbehaved and there-
fore, they should be reprimanded is..

AN HON. MEMBER: Discrimina-
tory.
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SHRI DATTATRAYA KUNTE: . .
«« «. .. not merely diseriminatory,
but is ridiculing the whole Par--
Hament itself. If it was discri--
minatory, I can understand. There are
human beings and their thinking is.
subjective. About discrimination., I
have no objection.

But the question really is: Wky did
not the Mover of the Resolution bring
forward a resolution to say that any
kind of indulgence by any Member of
this House in conduct derogatory to
the dignity of Parliament either in
the past or in the future ought to be-
reprimanded by the Chair? No, he is
only wanting to reprimand two Mem-
bers of the House.

What does he see to his right to
to his left among his own Members?"
Even today, when we are tirying to
maintain the dignity of the House, the-
way it was maintained is there for all
to see. Some Member made a jocular
remark and another Member got an-
noyed. The Member need not have
made the remark, but there it is. That
is the position.

Therefore, we have really got to de-
cide whether we are wanting to maia-
tain the dignity of the Jouse and up-
held it. It is not merely a question
of the Constitution. Do we want to
call ourselves a Parliament? Do we
want to parley with each cther? That
is exactly the reason why I raised a
question earlier as regards the time.
When an important matter is being dis-
cussed, are we just to look at the
clock and say that it must be dis-
posed of within such and such time?
If that be so, why do we have 10 parley
at all?. The best method really would
be for people to raise their hands and
then decide matters that way.

The hon. Member, Shri Thkirumala
Rao, who supported the Mover was
under the impression that it was going
to a Committee. It is not geing to a
Committee. Nobody can cispassiona-
tely discuss it. There is not going to
be exchange of views across the table
where party labels do not bind peo-
ple. But the question is reallv going
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-to be: who did not like what Prof.
H. N. Mukerjee and his 87 other
colleagues did the other day? Whst
Prof. Mukerjee said there was being
mutely said by others ualso. But the
Mover of the Resolution wants to re-
_primand only two of them. As one
. Member has rightly pointed, he should
* have named all the 88 Members.

If this was a matter of the dignity
.0of the President only, the President,
as Shri Venkatasubbaiah rointed out,
1s part of Parliament, if the President
and tne two Houses make the Parlia-
ment, if the dignity of tne House is
not maintained every day in the
. absence of the President, are we not
. showing disrespect to the President and
to the Constitution? Why kas not any
Member who has supported this Mo-
- tion raised his objection {0 tnat?

SHRI R. D. BHANDARE: A num-
“ber of times we have raised it.

SHRI DATTARAYA KUNTE: Shri
Bhandare says that they have raised
it a number of times. Will he persu-
ade his friends and colleagues, over
whom he can have some control and
bring them round? That is the only
-way it can be done. But they say ‘All
right.’ Because they shouted, therefore
we will shout’. Therefore, shouting
*becomes respectable.

SHRI MANUBHAI PATEL (Dab-
rboi): ‘Look to your right.

SHRI DATTATRAYA KUNTE: 1
may tell my hon. friend that I have
,condemned this shouting whether it is
.to .my right or to my left. Naturally,
‘he being, after all, a member of the
Congress Party, would naturally side
with them only. Iam not sorry about
it.

AN HON. MEMBER: You come
back to us.

SHRI DATTARAYA KUNTE: My
friends are asking me to go back. Let
me tell them that it is their own con-
duct that ‘made mea leave their party,
and I am very happy about leaving it.
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I must point out that if we are simp-
ly going to pass this Resolution and re-
primand Prof. Mukerjee and another
colleague of his and not going lo say
anything as regards the way this Iiouse
behaves, we will only be ridiculing
Parliament itself. May I say it might
be that the Chair tolerates all this.
I would really like the Chair in whom
the ultimate authority of this House is
vested to exercise its authority.
What do I find? If any one wants to
get up and interrupt the de‘gate, the
best method is to raise a point of
order. Even during ths Westion
Hour there is a point of order. Even
before there is any motion before the
House, there is a point of order. All
these things are tolerated, and I real-
ly feel very sorry, sometiraes humii-
ated, when the Chair has t¢ tell us,
“Well, gentlemen, please remember
that I am on my legs”. Ha has the
authority, he can do it, and we have
found that if the Chair says this will
not be recorded, it does not go on re-
cord. That a’uthority the Chair has.
Why should not the Chair exercise its
authority? But then, if the Chair is
fair to every one, that is not sufficient,
the Government has got to be fair to
every one.

SHRI P. VENKATASUBBAIAH:
We are not discussing the conduct of
the Chair.

SHRI DATTATRAYA KUNTE: Mr.
Venkatasubbaiah, a parliamentarian
who is sitting here, thinks I was dis-
cussing the conduct of the presiding
officer. No, Sir, let him understand
I am saying what is happening here
in the House, and therefore if 1 yefer
to that the Chair has beea duing or
allowing us to do, naturally it is my
right and privilege, even at the cnst
of being reprimanded, to bring it to
the notice of the House.

So, it is really a good onportunity
that this question has bteen dis-
cussed, it should be discussed
threadbare, it should be discussed
dispassionately, not what was done
to the Pesident. As a matter of



2225 Proclaimation re. PHALGUNA 1, 1889 (SAKA) West Bengal (St.) 2226

fact, ] was there in the Central Hall
that day. The President took it In a
very different light when somebody
interrupted. He had, as a matter of
fact, not begun his speech, when
Mr. Mukerjee said something
which I could not hear, in suth a mild
voice he had spoken. The other
friend whom they are trying to repri-
mand said something, and then the
President beckoned him ‘and asked
him to sit down or something of that
sort. That is the way th2 President
took it, and here all of a sudden a
motion has come to reprimand the
wo members.

MR. DEPUTY-SPEAKER: We have
to take up another business,

SHRI DATTATRAYA KUNTE: I
will stop. I will begin tomorrow.
This is exactly what happens. If you
think that my remarks are irrelevanr,
that I am repeating any of my re-
marks, [ am in your hands, but other-
wise, if you are going to stifl> my re-
marks, in protest. . . .

MR. DEPUTY-SPEAKER: You
have not heard me properly. I have
to take up some other item. Do you
want to conclude now or would you
like to resume your speech cn the
next occasion, that was the question.

SHRI DATTATRAYA KUNTE: I
would like to resume on the next

occasion, because otherwlse if you
want me to finisi I will do so in half
a minute.

MR. DEPUTY-SPEAKER: ! request
him to resume his speech on the next
occasion.

15-59 hrs,

STATEMENT RE: PROCLAMATION
IN RELATION TO WEST BENGAL
[MR. SPEAKER in the Chair]

MR. SPEAKER: The Home Minis-
ter will make a statement ncw.

SHRI NATH PAI (RAJAPUR):
Before that may I say--I am not In-
terrupting, I am only asking your
permission—that I had ziven a meo-
tion in respect of Bihar. “Vhereas
this is the fourth oeccasion that you are

affording my hon. friends frora West
Bengal. .
MR. SPEAKER: Let Bengal bc over:
We will take up Bihar later on.
SHRI NATH PAI: You will take 1t..
up, I understand.

16-00 hrs,

MR. SPEAKER: I shail allow one -
after another; every day v.e are hav- -
ing one thing or another. The Home
Minister.

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): I beg
to lay on the Table a Notification and
an Order by the President regarding
the Proclamation under article 356 of
the Constitution ‘and the report of the
Governor of West Bengal to the Presi-
dent to issue the Proclamation. [Plac--
ed in Library, see No. LT-148/68].

1 should like to maks a1 few obser-
vations on this occasion. I have plac-
ed on the Table of the Housz a copy o!
the letter from the Governor of West
Bengal addressed to the President
wherein the Governor hns given a
detailed account of the raceat deve-
lopments in West Bengal. It will be
seen therefrom that floor coessimgs by
Members of the Legislative Assembly
had become a serious problen As
early as June, 1967, 5 members of the
Assembly who had hitherto bzen sup-
porting the United Front Government
had crossed the floor. Tt iz not neces-
sary for me to recapitulate the deve-
lopments associated with violent ghe-
raos, Nuxulbari and the lawlessness in
which the State was deliberately
being plunged. The Houss may re-
call that the United Front Gowvern-
ment was only united in name and
not a day passed withaut one Minister
or the other making publie criticism
of his colleagues. The principlz of
collective responsibility was more a
fiction than a principle which com--
manded the support of tha Council of
Ministers. The House is also aware
that matters had indeed gone so far
that Shri Ajoy Mukerjee was himself
compelled to think in terms of resign-
ing on October 2, 1967. The reasons
he gave as to why he conirmplated.
such a resignation were illuminating..



